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Learned counsel Mr M.Chanda moves
this application on behalf of applicant
Shri Raja Ram Sharma who is nouw working
as Assistant Plant Protection Officer,
Central Integrated Pest Management Centre,
Guuahéti. Learned Addl.C.G.S.C Mr‘G.Sarma
is also present on behalf _of the respondehtsq

The applicant has joined in Guwahati
only in March 1993 and had not completed
even tuwo years on the dates of representa-
tion submitted before the authorities -
(Annexure'A & B). I find that there is no
case for scrutiny and decision in this
apblication. The matter is governed by the
guidelines issued by the respondents under
Office Memorandum dated 14.12.83 mentioned
in the 0.A., and it is expected that the
same will bhe taken into consideration by
the respondents when .his time is-due.

The application is not entertained and it
is summarily rejected. Houwever, the
applicant will be at liberty to submit
fresh fepresantation before the respondents
in proper manner and the respondents will

contda...
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26.5,95 dispose ofttﬁéirepresentation acdording
‘ : fntbkmerit aﬁH?undér the terms of the
..guidelines mentioned above expeditiously,
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l .
Particulars of the applicant.

Sri.RajavRam Sharma
é/o Sri Din ﬁoyal Shafma
Assistant Plant Protection Officer,
Department of Agriculture
'and Cooperation, Govt. of India,
Ministry of Agriculture,
Central Integrated Pest Management,Centre,
"R.G Baruah Road, ‘
Guwahati=-781003

i i

Particula?s of the respondents.

1. Union~of India

Through the Secretary to the

i

J Government of India

'Department of Agrlculture

New Delh1

2. The P%ant Protection Adviser
éo‘tﬁé éovernment of India
Miniséry of Agricultur%
Direcforate of Plant Protection Quarantine
and Storage,
Q.H. IVQ
Faridabaad

Haryana.

3. Shri A,N.Sing
\ A.P.P.b.
 Central I.P.M. Centre .
B1/11 Sector-K-Aiiganj,Lucknow(U.P.
P,I.N. 226020

i B



3« Particulars for which this application is made.

This application is made for at choice station

posting i.e. at Lucknow.

4, Limitation -

That the applicant states that this application
is filed within the time period prescribed under the
Administrative Tribunals Act.

j ‘

5. Jurisdiction

b

That theiapplicant states that the cause -of

action of the case has arisen within the Jurlsdlctlon
of the Hon‘ble Central Admlnlstratlve Trlbunal.
i . | , : )

6. Facts of the case
[ . +

i) That the applicant is a citizen of India
and as such he is entitled to all kthe rlghts and

pr1v11eges guaranteed by the Constitution of India.

. The applicant is serving preéently at Guwahati as

Assistant Plant Protection Officer (in short APPO)
under Government of India, Department of Agriculture
and Cooperatlon under- the Mlnlstry of Agrlculture,
Central Integrated Pest Management Centre, R.G.Baruah
Road,”Guwahati-3. The applicant joined at Suwahati

in the month o? March 1993 and he has already completed
|



‘month of teroh, 1995.f

4

two years tenure posting in the North Eastern Region, in4¥he’

-’

ii) That the appllcant 1n1t1ally JOlwed in the year

‘1973 at Indore in the State of Madhya Pradesh and the applicant

served there at Indore for about 10 to 1l years.i Thereafter he

was posted at Lucxnow in the year 1984 after serv1ng for few

years there at Lucknow, the applicant transferred and posted

at Hyderabad in the State of.Andhra}Pradesha‘

iid) Thét the deépartment of Agriculture & Cooperation- did
not - frame any transfer policy of its own as & result, most of .

‘the transfer are made on the whims of the higher Authorities,

therefore so many employees of the department used to suffer

- due to unfair decision of the department, Therefore, the Hon'ble

Tribunal be pleased to direct the respondents to frame transfer
pollcy and gu1de lines” for the employees of Agriculture and '

Cooperation depart ent,
iii) That the applicant while serving at Hyderabad
submitted a representation before the Plant Protection Adviser,

to the Govt of India, Ministry.of Agriculture, Directorate of
" plant Protection Quarantine and Storage, N.H. 4, Fgridabad,

Haryana, for his tkansfer and posting at Lucknow due to his

I

fcmlly problems.and educational . problems of his chlldren. Be
it stated that the family of the applicant 1nclud1ng his wife
and 78 years 0ld father and 72 years old ailing mother and two
of fhis sons namely Geetesh Sharma and Ritesh Sharma, who are
reaalpg in elassesAef B,A. standard and Ineermeolate standard

at Lucknow .are stilll staying there at Lucknow and there is no

male member to logk afterztbem at the residence at Lucknow of

applicant's famil% members and partibularly the presence of the
. AN .
3plicant is badl% required for looking after his old aged

and alllng parents. ﬁgﬁgﬁgfggﬁ It is ought to be mentioned

B
|
|

.
1



that whiie the transfer ordef of the applicant

for North Eéstern Region under process the applicant
requested to the concerned authority that he may be
posted at Dimapur of the North Eastern Region till
the vacancy at Lucknow is eccured and till his
transfer an@ posting iB considered but the applicant

is posted at Guwahati in the North Eastern Region.

iv) Thet the applicant begs.to state\ehat the
applicant being sincere and ldyal Govt. employee, he
has carried out all the tranefer and posting orders
without any heeitatioﬁ'and protest as the transfer
is an incident of Govt. service. The applicant after
postlng here at Guwahati since 1993 sufferlng from
dlfferent diseases as the climate does not suit his

health., Therefore immediately after his joining at

1 Guwahati whén the applicant found that his health

does not renning well here at Guwahati and in addition
to other family problems already stated above the
applicant sﬁated submitting representation before the
Plant Proté?tion Officer, Faridabad for considering
his transfer and posting at Lucknow. The applicant
submitted number of representations dtd. 28.4,93,
30.5.93, 19.2.94, 19.8.94 and 7.9.94 and the copies
endorsed towthe Joint Secretary, Department Agruculture,
New Delhi. In this.connectien it may be stated that |

the applica?t also submitted representations dtd.1.11.91

i

|

!



and 21.3.93 to the concerned authority while he was
serving at Hyderabad for his transfer and posting at

Lucknows

v) That the applicant further begs to state
that while the_representatiohs as mentioned above are
pending with the Respondents for transfer and posting
at Lﬁckhow qné post of.Aséistant Plant Protection>'
Officér had failen vacant at Luéknow and in the said
post withouﬁ considering the case of the applicant |
one Sri A.N{Singh, Asstt. Plan Protection Officer
was transfe#red and posted aﬁ Lucknow from Jodhpur
under thezoffice of the Respondents. This arbitrafy
actién of the respondents in the matter of transfer
of sri A.N.Singh is highly illegal, unfair and

discriminatory. This arbitrary action of the Respondents
’ »

in transferring Sri A.N.Singh at Lucknow without

considering the case of the applicant has a demoralising

_effect. The case of transfer of the applicant is also

should have been considered by the respondents on
priority basis in the light of the O.M. issued by

the Ministry of Finance, Govt., of India vide Office -

' Memorandum No. 20014/31/83-E.IV dtd. 14.12.1983

whereby cer;aih facilities were guaranteed to the
Central Civilian Employees posted in North Eastern
Region and having All India transfer liabilities. It

is clearly laid down in the Memorandum that there

should be ar fixed two years tenure for staff with



more'than‘tEn years of service and on completion

of the fixed tenure, off;cers may be considered

l

for postlng to statlon of choice as far as possible.

The relevant portion of O.M. dte 14.12,1983

is quotedjﬁhow for perusal of the Hon'ble Trlbunal.

i

W Subject - ‘Allowance and facilltles for
- ' civilian employees of the
Central Government servigg
in the‘states_and Union
Territories of North-Eastern
Region - improvements thereof.

The need for attracting and retaining
the services of competent officers for
serv1ce in the North Eastern Region
comprising the States of Assam,Meghalaya,

Manipur, Nagaland and Tripura and the

.Uﬁioh Territories of Arunachal Pradesh

A Y B

and Mizoram has been engaging the

attention of the Government for some time,

'The‘Government had appointed a Committee

under the Chairmanship of Secretary,

Department of Personnel and Administrative
" Reforms, to review the existing allowances

’and'faqilities admissible to the various



t

- the fixed tenure of service mentioned

'categories of civilian Central Government
employees serving in this. region and to
suggest‘suitable improvements. The recomm-
fendatiqns of the Committee have been
;carefully considered by the'Government and
ithe P;esident is now pleased to'@ecide

‘as follows 3
| |
(1) Tenure of posting/deputation.

éThere will be a fixed‘tenure of posting
EOf 3 years at a time for officers with
{service of 10 years oriless and of é years
?at a time for officers with-more than 10
?years of service., Periods of leave, training
ietc. in excess of 15 days per year will

,be excluded in counting the tenure period

‘of 2/3 years. Officers, oﬁ dompletion of

abéve, may be considered for posting to

a station of their choice as far as

Possible,

. /
|- ’ .
!The period of deputation of the Central

Government employees to the States/Union
gTerritories of the North Eastern Region

iwill generally be for 3 years which can
| , g



be e#tended in excgptional cases in
exigencies of publicAservice as well as
Qhen the émployee conlcerned is prepared
to stay longer., The admissible deputation
allowance will also continue to be paid

during the period of |deputation so extended",

As per the above Office Memorandum the
applicant is liable to serve 2 fears in the North
Eastern Region and he is entitled to be posted to
his choice station on ﬁriority basis accordingly the
applicant all along submitted his repreéentation to
the authorities for his transfer and posting at
Lucknow eveﬁ before completion of fixed tenure in
March/95 dué to his other family pioblems and
children edﬁc;tion problem, but the authority did not
consider his case on priority basis. The case of the
applicant is'cdvered under a special scheme of the
Govt. of india after serving in the remote North
Eastern Region whereas the Respdndents considered the
case ofltréhsfer of Sri A,N.Singh at Lucknow on
priority bésis. This decision of the Respondents is
ver§ highly unfair. The apﬁlicant represented against
this decision vide representation dtd. 26.1.95,6.2.95
but no action was taken on the representations. The
applicant bointed out the differential treatment as

regard transferfg€d and posting at Lucknow. Copies of the

represtaﬁion dt. 26.1.95 and 6.2. 94 are annexed as

Annexure A & Be
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vi) That the applicant begs to state that he

is a permanent resident of village Mizhauna under
district Jaluo in the State of Uttar Pradesh and Lucknow
is the nearést station from his home town and the
appiicant now required to maintain double establishment
one.hear at Guwahati and another at Lucknow for education

of his children and also medical treatment of his

~aged ailing'parents. The applicant now regularly

suffering here at Guwahati in the Cchanged climate.
' the
The post of APPO was vacant since 12.8.94 and/applicant

had applied for his pPosting on 24.8.94 and also

contacted over telephone to the appropriate authorities

Jfor his transfer to Lucknow but the same was rejected

when Sri A,N,Singh is transferred and posted at
Lucknow..in this connection it may be stated that

Sri AQN.Singh did not submit any representation earlier -
for his tranefer and posting but imﬁediately after
vacaﬁoy occufed at Lucknow. Sri,A;N. Singh made a
representation'and on the.basis of‘that he was transferred

and posted at Lucknow. This action of the respondents is

highly arbitrary, illegal and unfair.

vii) That the facts and circumstaﬁces stated above
the case of the aﬁplicant deserved to be considered for
transfer and posting at Lucknow on priority basis if
necessary by canceiling)transfetband Posting order of
Sri A.N. Singh. In spite of-applicanté:-best effort,
the appllcant could not collect the transfer and posting
order of Srl A.N.blngh. Therefore the Hon'ble Trlbunal

be pleased to dlrect the respondents to produce the
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transfer and posting order of Sri A.N.Singh whereby

Sri Singh was transferred and posted at Lucknow.

viii) That the applicant begs tolstate that in
the Deﬁartment of Agricﬁlturé andICooperation it is
noticed thatVthere arela series of=transfer aﬁd
posting ordérs issued in résbect‘of officers in ‘the

department where transferred posting order were

‘issued along with posﬁ to the shoice station of

posting. As for ekamﬁle;'Df: Meena Bupta, Assistant

Direcéor; wa; transferred and posted from Hyderabad to

Bangalore wi?hin a beriod 6f six ménths and she was

agaiht posted back at Hyderabad alongwith the post.

Sri M.K.éhoéé, Assistant Director, Bhubaneswar

transferred énd'posted to his home station at Nagpur

alongwith post. Sri S.S. Saini, Plant Protection Officer,

Jalandhar pro%oted as Assistant Diréctor Sri Gangadhar
and subsequently retransferred again at Jalandhar as

Assistant Director by shifting of post of Assistant

Director from Hyderabad to Jalandhar. Sri R.S. Saxena

promoted aé Plant Protection Officer was serving as

APPO at Boroda and to accommodate him at Baroda in

the promotionéi post one post was shifted to Boroda

for his postipg; Sri P.K Maharaj, Technical Officer -

Solan transferred and posted at Lucknow alongwith post.,

Sri Réjendra @nmar, Technical Officer and Sri Raj Kumaf .

Technical Officer were posted to Lucknow alongwith.posts .
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2x.in their Home Stations. Sri D.K.Bora,Technical
Officef (1) was transferred and pésted at Hydergbad
from Aizéwl on promotion to the post of Tec%nical
Officer (II) and he was again transferred back to
Guwahati at his native place alongwith post. Sri

R.K. Mighse, Technical Officer (I) transferred and
posted alongwith post within a period of six months
from Vijoiwara to Gorakhpur., Sri Ramkrixshrx Ramkishore .

Driver transferred from Patna and posted at Lucknow

on two occasions alongwith post. Therefore, there

cannot be any difficult on the‘part of the respondents

to cohsiderthe transfer and posting of the present

applicant alongwith post if reguired at Lucknow from

Guwahatia €onsidering the facts and circumstances and

the acute problem facing by the present applicant.

ix) That this a fit case where the Hon'ble
Tribunal may interfere and direct the respondents to

transfer the applicant at Lucknow with immediate effect.

This application is médé bonafide for the cause

+
v

of justice.

7e Reliefs sought for :

Under the facts and circumstance stated above

+

the applicant prayes for the following reliefs 3

i. That the respondents be directed to transfer
K §
the applicant at Lucknow in the same capacity as
Assistant Plant Protection Officer in the Lucknow

Office of the Respondent Nos. 1 and 2 if necessary
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elther by cancelling the transfer and posting order
of Srl A.N‘Slngh, A551stant Plant Protection Officer
or by 1ssu1ng necessary order by Shlftlng any post of
Assistant Plant Protectlon Offlcer from any other

office of the Respondents Establlshed, at Lucknow.

P -

i1i. That the Hon'ble Tribunal be p&eased to pass any
other order or orders as deemed flt and proper under

the facts and c1rcumstance stated above.

s

iii. That the respondents be directed to frame fair

-transfer pollcy and gulaellnes for the employees of

! v’
the Agriculture & Cooperatlon Department.
’ |

211 the reliefs are prayed on the following

amongst other grounds.

ie For that the applicant is entitled to consider
for EBOice station of posting in terms of office
Memorandum'dated”14.i2.1983 issued by the Govte '

| oé fndia, Ministry'of Finance, New Delhi.

iie. Forithat the epplicant has rendered nearly 23 -
years'of service in the Department on Agricul-.
turél and Cooperation and is entitled to serve
two years tenure posting at NER in terms of
Office Memorandum dated 14.12.83 and also
entltled for choic station of posting‘i.e.

at Lycknowe



g\i;
‘P

iii.

iv.

Ve

vi.

viie

viii.

|

a4

|
{

For that the applicant is facing acute
. problem in makxx maintaining double
establishment one at Lucknow and another at

;Guwahati.

'For that family of the applicant is staying

yéf Lucknow near to his hometown to facilitate

the education to his children and also for
Emedical treatment to his aged aiiing parents.
{Therefore the presen&#ggpiggant is_absoluteiy
!necessary to look after them.. |

!

EFor that the applicant has already completedv
ithe tenure posting in the North Eastern
iRegion. For that_shri AN Sihgh has been
Etransferred,and pos@ed at Lucknow on comple-

’tion of one Year service at Jodhpur,. .

] ‘

\For that the applicant ought to have been
ltransferred and posted at Lucknow on priority

basls in terms of Office Memorandam BNeted

14.,12,1983,

!For'that.the case of the applicant is covered

under a special scheme issued by the Govt,

of India, Ministry of Finance, New Delhi.
i _
For that number of officers were transferred

and posted of their choice station alongwith
post in the Department of Agriculture and

Fooperation.



8. Interim Relief prayed for 3
t
ﬁurinq the pendency of the applicahion prays
i ,

for the fqllowing interim relief

’

ie . That the respondents be directed to consider
the case of the applicant for his transfer
énd posting at Lucknow on priority basis

¥

ﬁn terms of office memorandum dated 14.12,1983,

?he above interim relief is- prayed on the

ground explained in paragraﬁh 7 of this application.

9. ‘ Tﬁere is no scope of any other remedy except -
this applilcation before this Hon'ble Tribunal,

10. ’T&at the matter is not pending in any other
Court of L%w;

}

11. Particulars of Poétal Order 3
, Pé‘)stal.. Order No. -1 ¥§3 %4ﬁ .
D!até of Issue 3 2y -4 95

*»

I#sued from G.P.0., Guwahati.

Payable at

. e

GeP.0O., Guwahati

12, Details of Index @

A£ Index showing the particulars of documents

i$ enclosed.

‘ 13. List of enclosures 3

”i - '
As per IndeXe.
i

i

1

|

- o

l } : -
l
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"I, Shri Baja RamiSharma, $/o Sri Din Doyal
Sharma, working as Assistant Plant Protection Offlcer,

in the office of the Central Integrated Pest ‘Management,

'Centre, Deptt. of Agrlculture‘and Cooperation, Govt,.

B ¥

of India, do hereby declare that the statements made
in thlsqappllcatlon are true to my knowledge and
bellef. |

I have not suppressed any material facts of
this case. | | | . .

And I sign this verlflcatlon on thlS}ﬁgw—day

of May, 1995.

L

2GR




(¥
ANNEXURE ~ A

To

The Joint Secretary(Plant Protection)
Govt. of India, :

Ministry of Agriculture, S
Deptt. -.0of Agriculture & Co-operation
Krishi Bhavan,

New Delhi.

Date 26.1.1995

THROUGH PROPER CHANNEL

|

Sub :- Transfer request of Shri R.R,8harma, APPO,
from Central IPM Centre, Guwahati to Central
IPM Centre, Lucknow and cancellation of transfer
order of Shri A.N.Singh from Locust Office
Jodhpur to Central IPM Centre Lucknow = regarding.

]

Sir,

With reference to above cited gubject, I have the
honour to draw your kind attention on the following facts

for your kind consideration.

(1),Itihas been learnt from reliable sourdes that
the vacant post of Asstt. Plant Protection Officer at
CIPMC Lucknow has been filled up b§ the Dte. of P.P.O
& S Faridabad under deliberate preplannory for haraséing

to me by the transfer of shri A.N.Singh,

(2) IAQas algoAapplicant for the transfer at CIPMC,
Lucknow, This transfér casédwas under your consideration
since myself and shri A.N.Singh were applicant. For the
same'I had méet yéu in the month of August, 94 and I was
assured from your end that I will have to complete two
year service tenure period in. N.E. Region which is going
£o complete in the month of February, %5. So the post_
will ﬁe vacant unless I will complete this period till

February 1995,
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7. (3) IE has been learnt that Dté. of P.P.Q & FS
Faridébad‘was asked to submit its detaii comment on

this case (FParticularly stay at last Station) for your
kind consﬁdération. But the Dte. of PPQ & F.S. has

glven ftict1c1ous and false facts to mlsgulde you

about me expre531ng as 'I got transfer from CIPMC,
Hyderabad'to CIEMC Guwahati on my own interest, so

this is pdbiic interest transfer which require completion

of two year tenure in N.E. Region,

But in fact with reference to my previous transfer

application dt. 04.02.93 I made request to have get
LY I 3

transfer to CIPMC Dlmapur till the post of APPO will
rise in near future at CI PMC Lucknow rather than
CIPMC, Gu&ahati for get rid of emntal agony from
i
r_j.,ll

c1PHC, Hy@erabad.

31'--'_" 1

Howejer, Sir, the S.0. Admn(I) was asked by formér
Director $IPM) Dr; A.D.Powe; that why has Mr. R.R.Sharma
tfans%éffed on public interest from CIPMC, Hyderabad to
CIPMC, Guwahati. The reply was given by S.0. aAdmn(I) that
Mr. R.R Sharma has requested to transfer him at CIPMC,

Dlmapur rather than that-CIPMC, Guwahati.

(4) 1 have JOlned at CIBMC, Guwahati as APPO in the
ménth of March, 1993 But Shri AN, 1ngh has Joined at
Locust~0fﬁlce, Jodhpur in the month of Oct'93 So the
'Dte. of PPQE& Fs'have written its comments that I have

i' R G i
‘not completed the flxed two year period in N.E. Region.

[ ¢
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So here I want to draw your kind attention that in
all respéct entrely I have more stay at CIPMC, Guwahati
in comparatively to Shri A.N.Singh APPO at locust
Office Jodhpur. SO point is raise here as ‘'Has Mr,

v

A,N.Singh completed his two year period stay at Jodhpur

A9

Moreover Sir, according to the Central service
rules in N.,E. region, 1if somebody going to complete the
two year tenure period in N.E. region, he may have get

transfer at his choice place., But here dDte. of P.P.Q

-and ¥F.S. turn down this Central Govt. service rule

and transferred to Shri A.N.Singh under Nepoﬁism for
purpose of harrasment to me. While I have completed the
one year 11 mohth at CIPMC; Guwahati against the

tenure period of two year according to the Central
Govt., service rule for N.E. region. Beside this Dte.
of PPQ & ss,‘Faridabad has béen‘assured to me that

as & when post will rise at CIPMC, Lucknow case will

be considered in my favour.

So keeping the probleﬁ in view, I request to your
kind honour that pleése look into the matter & give
justicé as transfer to nie at:CIPMC, Lucknowe

I shall be highly obliged for this kind

consideation.

' Yours faithfully,

. 84/~ R.R.SHARMA
APPQO, CIPMC, Guwahati,

/

Copy to Agriculture Secretary, Ministry of Agriculture,
Govt. of India, Krishi Bhavan, New Delhi.

~

APPO, CIEMC, Guwahati
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. Delhi for his’kind informatione. -

ANNEXURE - B

To

The Plant Protection Adviser,
to the Govt., of India
Directorate of Plant Protection,
Quarantine and Storage

N.H.IV, FARIDABAD

(Haryana) « ‘ Date : 06.02,1995

L b

THROUGH PROPER CHANNEL

Subject :- Permission cum Notice té move the CAT
for getting Justice ~ regarding.

14
P

Sir, i
I have the honour to state that I have joined at
Central IPM Centre, Guwahati (Assam) in March, 93. So I
have completed ONE year ELEVEN month at this station
against the TENURE PERIOD of 2 years in N.E. region.
While, Mr. A.Ne. Singh, APPO who has get his transfer
from Locust Stn. Jodhpur to CIPMC, Lucknow was joined
at Jodhpur in Oct.93. So entirely I have more stay than

Sri A.N.Singh, APPO,

Moreover, according to Swamy Handbook, Central
Service rules under section 18 general subject-8,
page No. 254, if somebody has completed the TENURE
PERIOD in NE Region, the choiced place in case of

-‘transfer will be considered for where the applicant

sought.,

Mr. A.N.Singh who have less stay than me in all
respect, notwithstanding Jodhpur does not come under
any specified reason while, NE Region fullfil this

. condition. But the case have not been considered in

my favour. Beside this, I was assured from your hand
in 1993 that as and when the post will rise/vacant at
CIPMC Lucknow(the case will be considered in my favour,

So, keeping the point in view if Imay not have get
transferred to CIPMC, Lucknow within one month of this

. notice, I have no option but to move the CENTRAL
- ADMINISTRATIVE ‘TRIBUNAL for seeking the justice.

This 'is for your kind information and further
necessary action.
:

Yours faithfully,

, S/~ R.R. SHARMA, APPO,
, . CIPMC, GHY-3

Copy to the Joint Secretary (PP), Krishi Bhavan, New

N

-

Sd/" R.RoShama 06¢2¢ 95
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IN THE CENTRAL ADMINI

GUWAHATI

- «
0. A. No. }’03/6/’/ (

shrs KR, Shatwng .
—versus;

Union 6f India & Others

Know all emn by these presents that the above named
applicant(s)‘dO'hereby nominate ‘constitute and appoint

-Shri J.L.Sarkar, M.Chanda, A.Roshid and B. Baruah,

Advocates and such of the undermentioned advocates as

shall accept this Vakalatnama to be my tru€ and lawful
Advocates to. appear and act for me in the matter noted
above and in connection therewith and for that purpose

to do all acts whatsoever in that connection including

-depositing or drawing moneh, filing in or taking out

bapers, deeds of composition etc. for me and on my
behalf and I agree to ratify and confirm all acts so
done by the said Advocates as mine to all intends and
burposes. In case of non-payment of the stipulated fee
in full, no Advocates will be bound- to appear or act on
behalfo z : : -

In witness where of I hereunto set my hand on this the

'Z@(f*fv-day OF oy 1995 -

Advocates

ls J.L.Sarkar - 2. M.Chanda
3. A.Roshid 4. B.Banerjee

' S A Dasgupta‘ _ , 6. B.Baruah

T AM;(MMM/‘«Q
ke @

o Tt T

-



VAKARLATNATMNA

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUUAHATI BENCH
' GUWAHATI,

| ¥ '
Original|Appiication No. [ D Z‘7£;

KR Sk

¢ & e+ ¢ &« 2 o

« « o Applicant
. - VS -
«9, ' |
3 Union of I'nmdia & Ors. o e e Respondents

I have entered appearance in the above case on hghalf

of the Union of India and: Respondent No. .’2“//

L] . L] » L] . -

i
on this’ .9?b.a;rth day of .- . h{é?fjf—l of 19937

|
|
|
|

i \mkéTwa——c ,,

. N ’ ( GOLAP SARMA )

. = . Addl.Central Govt.Stan-ding Counsel

R ' Central Administrative Tribunal
Guuwahati Bench.,



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ss: GUWAHATI = 5

Shri Raja Ram Sharma eee Applicant
AT ’
Union of India & U:s. ese Requndents

\

PRESENT ;
THE HON'BLE SHRI G, L. SANFLYINE MEMBER (ADNN)

For the Applicant Y ees  Mpe Jel. Sarkar,
© Mre Me Chanda,

For the Respondents ... Mr. Ge Sarma, Addl.C.G.5.C.



5d/- MEMSER (ADMN)

» !
No. ¢ Date ¢ '
for information & necessary action to ¢ |
Shri Raja Ram Sharma, Asstt. Plant PrOtactJon Offlcer, Deptt. of Agrlculture

and Coopsration, Govt. of India, Min. of Agriculturs, Central Integratad ?eet
Management,Centra, Re.Gs Baruah Road, Guwahati - 781 003,

The Secretary, Gouvt., of India, Department of Agriculture, New Delhi.

The Plant Protzction Adviser, Govt. of India, i1in. of Agriculture, Diractorate
of Plant Protection Quarantine and Storage; Ne.He IV, Faridabad, Haryana.

Shri A.N. Sing, Asstt. Plant Protection Officer, Csntral Integrated Past
Management Centre, 81/11 Sector-K-Aliganj, Lucknow (U.P.), Pin. 226 020,

fir« Mo Chanda, Advocata, Gauhati High Court, Guwahati.

lql’,o Ge Sal‘ma, Addlo L’GQ:’.C.’ CeAe Tc, Guwahatl BenCh, Guuahatio

- SECTION OFFICER (3J)



